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No. SML-LB-11 (W-31/22)2023- § 34
Office of the District Magistrate, Shimla,
District Shimla, Himachal Pradesh

ki
Dated : Shimla-171001, the /7 Dec, 2023

To
The Ld Registrar General,
Principal Bench, .
National Green Tribunal,
New Delhi.

Sub:- Compliance ~report in compliance to the
directions issued by the Hon’ble National Green
Tribunal on 14-09-2023 in Original Application
No0.266/2022 titled as Narayan Dass V/s State of
Himachal Pradesh by the Deputy Commissioner
Shimla. .

Sir,

Please refer to the above mentioned subject. in

this context, it is requested that the above case was listed before the

Hon’ble National Green Tribunal on 14-09-2023 and the Hon’ble L

National Green Tribunal has passed the following directions:

“In view of the above the application is disposed of
with directions to the respondents to consider whether the land in question
requires any change of land use for leveling of the same and use as
playground or place for organization of social events
respondents consider any such change of land use to be necessary then
requisite legal steps may be taken for change of use of land in question
from charaagaal to such use after obtaining permission Sfrom the

competent authorities in accordance with the prescribed procedure. In

and in case the

the respondents consider such change of land use to be not

case,
w charaagaah as Common Property Resource for

necessary keeping in vie
the O.A. No.266/2022 Narayan Das & Anr Vs. State of H.P. -14- villagers,

then the land in question be restored as charaagaal and appropriate

plantation be done on the same.
18. Action taken Report with requisite details regarding

action taken in terms of order passed by this Tribunal be filed by Deputy

Commissioner/District Magistrate, Shimla within three months by e-mail
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at judicial-nge@gov.in preferably
Support PDF and not in the form of Image PDF, before the Ld. Registrar

in the form of searchable PDI/OCR

General, National Green Tribunal, Principal Bench, New Delhi who may,

if necessary, put up the matter before the Bench for further directions.

19. A copy of this order be sent 10 the Chief Secretary,

Government of Himachal Pradesh, Principal Secretaries, Departments of

Revenue, Forests and Panchayti Raj, Government of Himachal Pradesh,
State PCB and Deputy Commissioner/District Magistrate, Shimla by email
Sor requisite complinnce."’ ’

In compliance to the directions issued by the
Hon'ble National Green Tribunal, the matter was immediately sent to the
Sub- Divisional Magistrate Shimla (Rural) and Block Development
Officer, Totu, District Shimla to ensure the compliance of the above
orders passed by the Hon’ble National Green Tribunal vide this office
letter No SML-LB-I1(W-31/22)-2023 -3871-72 dated 19-10-2023. The
copy of the same is annexed as Annexure- R--1

In compliance to the directions issucd by the
undersigned, the Block Development Officer, Totu vide his letter No

DBT-court cases-(Dudhalti)-5/2022-23 -7484 dated 06-12-2023 , has
reported that vide resolution No 2 dated 05-12-2023 Gram Panchayat

Dudhalti has informed that the meeting with the local public/residents of
village — Up Mohal Bharoi, Banuti and Jablog was held on 01-12-2023
under the Chairmanship of Pradhan Gram Panchayat Dudhalti and in the
meeting it has been decided that the said khasra No 308/1 (the land in

question) be kept as is where is (status quo). Further it has also been

informed that in future the said land is to be utilized for spiritual (Dev

Karya/customary) functions and to organize other social activities and
does not want any change of use of the land in question. Further the

villagers have also requested that the no plantation be done on the said

land as the said land is to be used for the purpose of spiritual/customary

functions. The copy of the report reccived from the Block Development

Officer, Development Block Totu along with resolution of the Pradhan
Gram Panchayat Dudhalti and statement of the villagers is also enclosed

herewith for kind perusal of the Hon’ble National Green Tribunal as

Anneiu re R-11.

(% scanned with OKEN Scanner




113

On the basis of the report received from the field
agencies, the compliance report has been prepared which may please

be taken on record.

Encl:- As above Yours faithfully,

Shimla, District Shimla
lae

.
Dated: ! ﬂ Dec, 2023

? District jistrate,

Endst. No. As above:- £265S—Fo

Copy forwarded to:-
1. The Principal secretary ( Revenue) to the Government of Himachal

Pradesh for information please.
The Additional Secretary, (Env,Sci.Tech&CC) to thde Government

2
of H.P. w.rt his office letter No STE-E(2)-1/2023 dated 20-11-
2023 for information please.

3. The Member Secretary HP State Pollution control Board, Him
Parivesh, Phase III, New Shimla Distt- Shimla(HP) for
information :

4. The Ld District Attorney, H.P. Govt. Legal Cell, Himachal Bhawan
Sikendra Road, New Delhi, Chanakya Puri 110001 for information
please.

5 The Divisional Forest Officer Shimla (Rural ) for information.

6. The Joint Secretary (Panchayati Raj ) to the government of H.P. for
information w.r.t his office letter No 125/2022-34448 dated 3-11-

2023 for information.

District Magistrate,
Shimla, District H.P.
W

L
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Personal AttentionfUrgent NGT Matter

No.SML-LB-1I(W- 31 /22)/2023- ’-%‘B T—F2
Office of the District Magistrate, Shimla,
District Shimla, Himachal Pradesh

Dated : Shimla-171001, the \cﬁ"f')ct, 2023

To

The Sub- Divisional Officer ( C),
Shimla (Rural) , Distt- Shimla H.P.

The Block Development Officer,
Totu, Distt- Shimla H.P.

Sub:- 0.A No. 266/2022 titled as Narayan Dass V.s State of
Himachal Pradesh. :

Sir,

In continuation to this office letter No. 2343 dated 09-08-
2023 on the subject cited above.

In this regard, it is intimated that the above case Was listed
before the Hon’ble National Green Tribunal on 14-09-2023 and the Hon’ble
National Green Tribunal has disposed off the same with the following directions :-

“In view of the above the application is disposed of
with directions to the respondents 1o consider whether the land in question
requires any change of land use for leveling of the same and use as
playground or place for organization of social evenis and in case the
respondents consider any suclt change of land use to be necessary then
requisite legal steps may be taken for change of use of land in question
from charaagaah to such use after obtaining permission from the
competent authorities in accordance with the prescribed procedure. In
case, the respondents consider such change of land use to be not
necessary keeping in view charaagaah as Common Property Resource for
the 0.A. No.266/2022 Narayan Das & Anr Vs. State of H.P. -14- villagers,

then the land in question be restored as charaagaah and appropriate

| i
. plantation be done on the same. 18. Action taken Report with requisite
details regarding action taken in terms of order passed by this Tribunal be
’[ed 0 ’ .t . .
filed by Deputy Commissioner/District Magistrate, Shimla within three
v :

months by e-mail at judicial-ngt@gov.in preferably in the form of
se 4
archable PDF/OCR Support PDF and not in the form of Image PDF,
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before the Ld, Registrar General, Natlonal Green Tribunal, I’/"///c//m/:Z«
Bencl, New Dellil wio may, If necessary, put up the matter before the
Benelt for further directions, 19. A copy of this order be sent 1o the Chief
Secretary, Government of Himachal Pradest, Principal Seeretaries,
Departments of Revenne, Forests and Panchapti Raj, Government of
Himachal - Pradesh, State pPCB and Deputy - Commissioner/Distyics
Magistrate, Shimla by emall for requisite compliance,

To ensure the compliance of the above directions issucd by the
Honble NGT, you are directed (o enquire into the matter personally by associating
the local people of the area who have rights to use the land in question alongwith
the representative of Panchayat and send the report whether the land in question
requires any change of land use for leveling of the same and use as a
playground or a place for organization of social events and in case if there is
any such change of land yse to be necessary (hen requisite legal steps may
be taken for change of use of land in question from charaagaah to such use
after obtaining permission from the competent authorities in accordance
with the prescribed procedure. Report in this regard be sent to this office
within four weeks time so that the Hon’ble NGT could be apprised
accordingly.

Please treat it most urgent being a NGT matter.,

Yours faithfully,

Distrjjct agistrate
Shimla, District|Sh; la, H.p.
ndsy o . R e C/ e} &
-la~w-20 23
Copy forwarded to:-
l. The Principal Secretary ( Revenue) to the government of Himacha]
Pradesh for information please,
2. The Member Secretary, HP, State Pollution Control Board,
Regional Office, Him Parivesh |, Phase-I1I, New Shimla-9 for
information, '

3. The Divisiona] Forest Officer Shimla (Rural) for information and
further Necessary action please, "

District Maglg}'strate,
Shimla District Shilgls, H.p,

C‘/ 12
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